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So far as the ceiling of Rs. 4,000 is 
concerned, 1 am of opinion   that    this should 
not be considered   in   isolation. It p:irt of the 
bigger problem.   It would be  better  if   we  
begin from the other thai   is.  o( determining 
the ratio between   the   minimum   and   the  
maximum  expendable  incomes  in  the land. 
Our propob.ii  is tfuit   immediately    the ratio   
between   the   minimum   and   the maximum 
expendable incomes   in    the country should 
be  1:20 and an effort should   be   made   to  
bring  it  down  to 1:10.   With that end in 
view we should decide the ratio between the 
minimum and the maximum, and not merely 

the ceiling of the supervisor or the mana-
gerial  staff.     With   this   difference    of 
opinion    I    support     the     Resolution. 

SHR1 G. A. APPAN (Tamil Nadu): Mr.   
Vice-Chairman,  Sir,  I  have great pleasure 
in  supporting  the    Resolution under  
discussion   here   in   this     House today. It 
goes without saying that there can  be no 
hesitation  or objection     to state that work 
should be found for all people.    Work is a 
fundamental  right. Many     people ask for 
many    favours such as free    hospital  
treatment,    free education, free housing 
and free everything.    Even   rich     people,     
including Members   of  Parliament,   want     
many things free.    It is unfortunate that no-
body likes to  pay income-tax  or cess 
gladly.   How is it possible for any gov-
ernment to run the administration without   
money ?   Government   is   a   very big 
concern employing many    people, next 
only to private sector  industries. I honestly 
feel that India is very, very rich in its 
mineral and other resources. We have 
plenty of labour.     But    the labour  
productivity   in   our  country   is far below 
what it is in other countries. 

Some     people  ask :   'Our  country     is 
i poor; our people get very low    wages 

! and how can you expect efficiency in per week we managed to run all the | QUf cmnt    
r   , m^s]

plants, all the factories with this provision   
lants, all the factories with this provision   
that   every   worker will have 40 

There is record to show that the dis-
cussion took place in November and the 
Minister also replied. I seek the 
permission of the House and your per-
mission to withdraw what I have stated 
previously. 1 apologise for the incon-
venience caused. 

MR.  DEPUTY  CHAIRMAN :    The 
House siands adjourned till 2-30 P.M. 

The House then adjourned 
for lunch at three minutes past 
one of the clock. 

The House reassembled after lunch at 
half past two of the clock. The VICE-
CHAIRMAN (SHRJ AKBAR ALI KHAN in 
the Chair 
RESOLUTION SUGGESTING 

STEPS TO BE TAKEN BY GOV 
ERNMENT FOR PROVIDING 

GREATER EMPLOYMENT OP 
PORTUNITIES AND BRINGING 
ABOUT UNIFORMITY IN THE 
WORKING OF LNDUSTRIAL 

UNDERTAKINGS—contd. 
SHR1 D.   THENGARI  (Uttar   Pradesh) 

:   Sir, 1 welcome the Resolution. I am of 
opinion that the introduction of 40 hours 
per week will be helpful in  increasing 
productivity  and  production.    It has 
been experienced that if the  same 
quantum  of  work  is spread over  a 
longer  period,    it    gets    itself spread 
and the entire time is taken by the same 
work.    If a shorter period is allotted  for 
the  work,   then  the  same work is 
finished within a shorter period also. 
According   to   Parkinson's    law 
whatever extra time is allotted for the 
same quantum of work is exhausted by 
that work.    Therefore, the introduction of 
40 hours per week will be helpful in 
increasing productivity and production. 
And again we will be able to work our 
plants, our machines,  with greater effi-
ciency for  longer hours if seven days is needed in any country or any society is 

honesty and sincerity to work so that 
through such kind of work people can 
earn more. That will increase productivity 
also. Unless productivity reaches the 
optimum level, how can you get more and 
save more ? Unless you earn more and 
save more, howc can you invest     as 
entrepreneurs ?      Unless 

hours per weelc. 
Then, I cannot reconcile myself with 

the idea that the age of retirement should 
be 60 years. That is too much. The 
present limit of 58 years is quite enough. 
We should also give opportunity to 
younger elements. 
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you invest, how can you create employ-
ment and unless additional employment is 
created, how can you find jobs for your 
unemployed people and underemployed 
people ? This problem has got to be solved 
sooner or later in all seriousness. To solve 
the problem of under-employment, our 
pioneers tried to find out some solution in 
order to provide alternative employment to 
agriculturists during the slack season. It 
was only in this context that charkha 
spinning started in our country. The late 
Mahatma Gandhi and other stal-varts 
devoted their time and energy in 
persuading people to take to handloom 
industry, cottage industry, domestic 
industry and small-scale industry. We see 
that the Kisan Charkha which was plying 
in the country in large numbers is not 
being encouraged after the introduction of 
the Ambar Charkha. Mr. Vice-Chairman, 
Sir, it is all right that we should give more 
employment to more people. But when we 
develop labour-intensive industries and 
create employment opportunities, only 
then car. wc provide more jobs. But here 
we have the poor people. Of course, rich 
people, influential people, get jobs easily. 
In a family, where there are ten educated 
people, eight or nine get jobs. But, in a 
family where there is only one educated 
man or where there is only one earning 
member, the poor fellow does not get it, 
because he has no influence. Sir, the 
Andhra Government has proposed a 
scheme that at least one member in every 
family should be employed. I have been 
telling for the last three years that jobs 
should be rationed. When commodities are 
scarce, we have been following the policy 
of rationing. Why not this now ? When 
there is unemployment mounting to its 
enormous balloonistic height, why not we 
ration jobs ? In a number of families there 
are only one or two people who are 
earning and the others do not get jobs. 
Very often, as a labour leader, as a man 
who has been trying to work amongst the 
commonest and the lowest in the society, I 
find it is very very difficult even for 
bigger peopb to give jobs unless they have 
something to throw away. 

Mr. Vice-Chairman, Sir, it is my humble 
prayer that this Resolution should be 
adopted by the Government. It is a private 
Member's Resolution. Why not the 
Government come forward to take it up ? 
That would be a very good gesture. 
Whether it comes from a I member of the 
Opposition or an Inde-! pendent Member, 
it should be adopted. If this is supposed to 
be acceptable to everybody, I would 
request the Government to come forward, 
to request Member to withdraw this and 
give an assurance on the floor of the House 
that they would support this. 
Now,   Sir,   regarding  the   imposition of 
a ceiling of Rs. 4,000, our per capita 
income per year is only Rs. 400, even less   
than   Rs.   400,   and so,   why   not reduce 
this  to  Rs.  2,000.    Many people do not 
know why this money  was ; born,   why  
this   wealth  was   born   and 1 do not 
know why people are clamour-\ ing for 
money    and go after   money. ' People 
want  to  go to other jobs  and want to get 
as much money as possible to built their 
fortunes. When money j accumulates,   
other    corrupt     practices i like   drinking  
and  this  thing  and  that j thing, 
extravagance—many   such   things ! 
come.    So, I  would rather go to the extent 
of saying that the imposition of ceiling on 
emoluments should be    not i more than   
Rs.  200  p.m.,  that  is,   Rs. 2,400 per 
year, if I am permitted to do do so.    I 
know in many families there are people 
who do not get even Rs 100. Take the case 
of small farmers in the villages.    They    
mortgage their    lands, they mortgage their 
jewellery, and they mortgage many things 
even to keep the wolf out of doors.   So, Sir 
is it not the duty of the  parliamentarians  
and   ihc Government in the country and in 
the States to come forward to help the 
common man, to try to lift the man from 
the lower rungs, instead of trying    to give 
many benefits and other things to people ? 

Regarding the 40 hours per week. Sir, 
people who have studied history will 
know how, in many countries, people 
were in the turmoil, working the whole 
day. even for 12 hours, 11 hours and 10 
hours. Now we are working eight hours a 
day. It means 48 hours per week.    In 
some factories it is 44 hours. 
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the undertaking where they work. Let them 
have a sense of belonging, even if it is an 
amount of ten rupees. He will not strike. Let 
the Government and the industrial 
undertakings give a share to the labourers also 
in the undertaking and in the management. I 
say so even in respect of the Indian Airlines ... 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : You must sit down  now. 

SHRI G. A. APPAN ; Only one more 
point. 

Mr, Vice-Chairman,    Sir,  of course, every  
now  and  then,  only  the wearer knows where   
the shoe   pinches.   Much tall  talk is    going on  
'gharibi".    Poor people cry.   But the scheduled 
caste and scheduled  tribe  people  are  worse  
than the  poor people.    No doubt, the poor 
people get benefits.     Do you mean to say  that   
all   the   so-called   benefits   go to  the  
scheduled  castes  and scheduled tribes ?    No. 
except in    certain places. New take the problem 
of beggars' rehabilitation.    I    would say    that 
every Chief Minister should follow the footpath 
of our Chief Minister to build up a fund for the    
rehabilitation  of    the beggars and for the 
rehabilitation of the scheduled  castes   and  
scheduled   tribes, and to create more 
employment.    Supposing all the beggars :tfe 
employed, we can get more, produce    more.    
That's what Mahatma Gandhi was telling; that is 
what our   Great   Anna   was   telling. This  is  
what    Anna's    follower,    Shri Karunanidhi,    
is doing.     So,  let     our Prime   Minister   Mrs.   
Indira     Gandhi, and our President,  start such  
a Fund. For  creating   more  job    opportunities, 
develop industries.     How can we give jobs for 
more people unless we develop industries ?    
Along with this I feel that every Chief Minister 
should follow the good  example  of  our  
Madras     Chief Minister to build up funds for 
the rehabilitation of beggars and tor the re-
habilitation  of  the   Scheduled     Castes and 
other underprivileged classes. 

Thank you,  Sir. 
SHRI KRISHAN KANT (Haryana): Mr. 

Vice-Chairman, Sir, I rise to sup- 

Now it is a nice thing provided the labour 
understands that it should work even this 40 
hours honestly. I have been working in the 
factories, in the textile mills and in a number 
of othet mills. Even I see people working in 
the gardens and fields. When I was a young 
boy, at least when I was 30 years of age. . . . 

THE VICE-CHAIRMAN (SHRI AKBAR 
AL1 KHAN) : You are still young. 

  j 
SHRI G. A. APPAN : I would like to be young 
because I work hard. My I father died at the age 
of 102 and he | was working till the last day. 
People who work har,.l will live longer; people j 
who eat less .vill live long. And not i others. 

Mr. Vice-Chairman, Sir. yesterday when 
Mrs. G.indhi said : "Produce more", some 
friend criticized her that she wants us to 
produce more. It is a sin to ask people to 
produce more ? We should produce more, 
earn more and ask for more—but not to ask 
for bonus even when the company is running 
into loss for the last three or four years  ... 

AN HON. MEMBER : You must also 
speak  less. 

SHRI G. A. APPAN : Yes. I entirely agree 
Mr.   Vice-Chairman, Sir,  in  the  factories   I 
want   only  leaders   from     the ranks,    f appeal 
to this House not    to accept any labour leaders 
from outside and unless he works along with 
them. Do you mean  to say that we do  not have 
labourers   who  have   not  studied even   up  to 
the  third  standard ?  Even two or  three 
standards  will   do    for membership of a 
Legislature or Parliament.    We  should   not 
accept    people who do no work and are 
parasites.   We should accept people who incite 
people to work.    I have seen some of the fac-
tories,   including   the   Durgapur     Steel Plant. 
Of course,   that  is  a     menace to the whole 
country.   Sir, I have been telling :   Let  the 
labourers  put    their payments like bonus into 
the capital of 
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port this Resolution of my hon. friend, Shri R. 
P. Khaitan.    Sir. what are the basic problems 
before this country ? If we analyse this 
Resolution, it must be analysed in   that   
context.    There    the problems  are  production   
and   employment, not merely employment but 
giving also the basic minimum needs    to the 
people.    A person,  employed    or undeir-
employed, cannot   live   unless  his basic 
minimum needs are fulfilled. And this  
fulfilment   of   the   basic   needs   of the people 
is one of the items of the ten-point programme 
which the    Congress has accepted, and I am 
sure our friends sitting here do remember that 
programme although sometimes I do feel, Mr. 
Vice-Chairman, Mat the fulfilment    of this 
programme of the basic minimum needs by 
1975 is being forgotten a bit too much, because 
the way we are functioning, the way ve are 
working, I do not think we can  achieve this 
goal of providing the basic minimum needs to 
the people by 1975.    Now here is the 
Resolution   which     Mr.   Khaitan     has 
brought.    If you  try   to implement it. to some 
extent a', least you will be able to  achieve  this.    
The  other  day     we were talking here abour 
the right    to work as a fundamental right.    
And our friend,  the  Deputy   Minister,  said  
that we have decided  to  make  a    socialist 
society and so that will ensure the right to work.    
But, on the other hand, when I asked him a 
question, he gave a very interesting repiy    on   
the   theory     of socialism  and said   that  
socialism   can come   only in an under-
populated State. Then China would never have 
had socialism.    He gave the example of Eastern 
Europe and  of the Soviet Union. He said, "We 
cannot give full employment.    So we cannot 
give the right to work in our Constitution."    
Mr. Vice-Chairman,   Sir,   what  I  am  saying     
is there is confusion  in thinking in Government 
and- political  circles.     If     we really want   to 
build a socialist   society, if  we  really    want  
to  transform     the present socialist system,  wc 
must have to give the right to work to every citi-
zen of India who is capable of doing work.    In 
order to achieve that we cannot dilly-dally and 
we cannot put excuse after excuse for not doing 
so.   We I 

, must find out the ways and means of 
achieving that, and I think Mr. Kfaai-tan's 
Resolution, to some extent, can help in 
achieving that, to achieve the right  to work   
to every citizen. 

Mr. Vice-Chairman, Sir; the other day, 
when Mr. Babubhai Chinai and others were 
speaking on this Resolution, a seminar on this 
and allied subjects was taking place in 
Bombay participated in by a number of 
economists, labour leaders and others. Now. 
,Sir. in their recommendations I am glad to see 
that the proposal of Mr. Khaitan that it should 
be five days' week instead of seven days' week 
finds a place. The Indian economists in that 
Seminar explained that if we want to give 
more employment opportunities, then the 
number of work-days may be reduced to five. 
So, this is a very serious mat^ ter, and in order 
to solve the problem of unemployment, in 
order to solve the problem of poverty, we have 
to look into it. A villager came to me about a 
month back. He was talking to me about the 
new mandate htat the Congress has got. He 
told me : "Krishan Kantji. do not worry about 
eradication of poverty, poverty we will remove 
ourselves; give us employment." The main 
question is giving employment. In the common 
man's language what he simply told me was : 
Do not worry about poverty; you worry about 
unemployment; poverty we will remove 
ourselves. So, Sir. the question before us is this 
: If we have to give employment and the basic 
minimum needs to the people, then does this 
Resolution in any way help or not ? I would 
like to say that this will help to some extent. 
But neither Mr. Khaitan nor I have got the the 
mechanism for the whole analysis of the 
economic aspects—how much employment 
will be created, what will be the total produc-
tivity what would be added to costs etc. This is 
a matter which needs to be  looked into by 
experts. 

Mr. Vice-Chairman, Sir. that day our hon. 
friend, Mr. Babubhai Chinai said, as usual, 
that when you increase employment the cost 
of production will also increase by 1 /6th. 
Like the businessman, as usual, whenever a 
propo- 
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sal comes he wants to sidetrack, the 
whole issue. In the production of tex 
tiles or jute or vegetable oils, what is 
the total amount which is added to 
wards labour? In textiles and jute 
probably it is 20-25 per cent and 3 per 
cent in vegetable oil industry and all 
that. So, if l/6th is added, the total 
rise will l/6th of that.    One 
item which Mr. Khaitan has put forward is 
that when you work two or three shifts, 
production will increase, cost of production 
will become less, the number ot people who 
will get employment will be much more, the 
production will be much more so that the 
additional amount towards wages wfll be 
absorbed against additional production. And 
that is the only way to solve the problem. But 
the difficulty is that the industrialists, other 
tycoons and their representatives want that 
this country should have an economy of 
shortages because it is in an economy of 
shortages that they gain and profit. If they 
have got two or three shifts, the production 
will be more, wages will be more and other 
things will be more but, then their capitalist 
economy will be out shattered. So, Mr. 
Babubhai Chinai or anybody who did not 
support it were only trying to delude, and 
sidetrack and hush-hush the issue. I would like 
the Minister and the Government to deal with 
this question and let this House know how 
much increase there really will be m the cost 
of production because that will settle the 
problem. 

The other thing is the question of working 
hours. President Giri who was for long in the 
labour movement has welcomed what has 
happened in Mysore. Mr. Vice-Chairman. Sir, 
even the ILO had a number of reports on the 
reduction of hours of work and whatever they 
have recommended should be considered. But 
one falsity in the thinking of the National 
Commission on Labour is, they feel that re-
duction in hours of work is possible only in 
developed economy. That is wrong because in 
an under-developen1 country where the people 
are poor they need more nutrition—they cer-
tainly need more nutrition—to > work. 
391RS/71— 6 

Where they are poor, if they do less hours of 
work 'the productivity will be more. If a 
healthy person can do x quantity of work, a 
weak person is supposed to do (x—1) quantity 
of work better. So, the productivity will be 
much more and they will do better work if 
they do work according to the physical 
capacity and that way enhance the 
productivity of the country and add to the 
national wealth. 

Mr. Vice-Chairman. Sir, >I hope the 
Government is not going to accept all the 
recommendations of the National Commission 
on Labour. The National Commission on 
Labour has not accepted the idea of five days' 
work. It ts a question which needs to be 
looked into in view of the new conditions— 
unemployment, under-employment and 
provision of basic minimum needs to the 
people. Here are some of the re-
commendations in which they themselves say 
that workers' hours of work should be 
according to the type of industry : 

The National Commission says :    ' 

"Our Study Group on Heavy Chemicals 
has recommended that the duration of work 
in hazardous areas should be reduced by 
the employment of workers for short and 
conveniently broken spells and shifting 
workers elsewhere for the rest of the 
period. Since this may not be feasible 
always, we recommend a reduction in the 
total hours of work for such workers. 

May I know when the hon. Deputy Minister 
replies, whether he will refer to this 
recommendation of the Labour Commission 
and say what the Government's reaction is ? 
Even for the mining labour the number of 
hours of work is to be reduced because they 
work in very unhealthy conditions in 
underground and this is their recommendation 
even the National Commission makes. 
Another thing I want to say is this and I would 
like to know from the Minister whether the 
Government has thought of removing this 
anomaly and  if not,  why    not.     The 
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anomaly is very clear.    The Commis 
sion says : ' 

"One anomaly, however requires to 
be removed. Plantation Labour Act, 
1951 and the Minimum Wages Act, 
1948. While the former prescribes a 
fifty-four hour week, the latter 
envisages only forty-eight hours work. 
The relevant provision under the 
former Act needs to be changed to 
bring it in line with that under the' 
latter." 

May I know what has been the thinking? 
Are they thinking of bringing in an 
amendment so that this anomaly is 
removed ? May I know what the Gov-
ernment is trying to do in this respect ? 

I would like to say another thing about 
imposing a ceiling of Rs. 4000 per month 
on emoluments. I would like to remind 
this House of the Faiz-pur Resolution of 
the Congress where under Gandhiji's 
leadership we decided that the differences 
in wage should be 1 to 25. The times have 
changed and many things have changed. 
Productivity has changed and I brought a 
resolution that it should be 1 to 20. The 
present Budget mentions the maximum 
figure of 5000. But that is not clear. Here 
is a lacuna in the Budget because 
henceforward the maximum will be paid 
to a Director or Joint Director and the 
Income-tax will be paid by'the company. 
It is the shareholder and those who get the 
dividend who will suffer. They know how 
to sidetrack the vaj laws and the common 
man who has bought the shares (will 
suffer. The Company will suffer but the 
Managing Director will not suffer. There 
is no limit on perquisites. Unless along 
with this Rs. 5000 there is a limit on 
perquisites, the whole approach is wrong. 
Mr. Khaitan has said Rs. 4000. I suggest 
it should include all the perquisites like 
housing, TA, DA ?nd everything because 
you say in-the Resolution : 

"to impose a ceiling of Rs. 4000 pir 
month on emoluments paid to directors 
and employees of factories, plantations, 
mines and transport undertakings of 
the country whether 

in public sector, or private sector so 
that disparities existing in this respect 
may be removed." 

Disparity we want to remove buf you 
have not mentioned perquisites. I feel the 
Minister should also note that the 
perquisites should be included in this. I 
think the stage has come in the deve-
lopment of the country when not merely 
talk of removal of unemployment should 
be there but strong steps in this direction 
should be taken up and till the 
Government is prepared to include the 
right to work in the Fundamental Rights. 
If it is not done there will be a flare-up in 
this country. The Naxalites will grow 
other groups will grow because they want 
to live as honourable, citizen. They do not 
want to live like orphans and go about in 
lanes and bye-lanes in the villages. 
Unless you give the right to work the 
country will be in conflagration. There 
will be violence, there will be bloodshed. 
So the time has come when agitations 
will grown and on this matter of right to 
work all the parties, from Right to the 
Left, are united. So don't take it lying 
down. Don't think you can stop it. If you 
want really to give every citizen the right 
to work you will have to think on 
revolutionary lines, not on the usual 
budgeting lines not on accounting lines as 
the bureaucrats have been thinking during 
the last twenty years. The whole 
economic thinking is old; the whele 
economic approach is old. Why can't we 
in this country provide for food, clothing 
and shelter at cheap rates. Even in UAR 
food is very cheap, so cheap that any poor 
man can afford <o buy. Why can't our 
Budget, why can't our economic policy 
ensure that these basic needs of the 
people will be cheap ? If you do that, 
other taxation measures will not impinge 
on the common man's mind. This of 
course has got to be done ar-d this 
Resolution of Mr. Khaitan shows the 
direction in which you have to work. 
Therefore may I know from the 
Government what they are doing? If they 
do not tackle this problem in time, as I 
have warned, the dangers are ahead. They 
will engulf you; they will engulf all of us. 
The signs are there. Bangla Desh is a sign 
of what economic disparities and poverty    
can 

» 
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.lead to. The poor people cannot wait for long. 
The whole of South East Asia is bleeding. 
What is happening in Ceylon? Mrs. 
Bandaranaike can suppress them for the time 
being but the people who have risen for their 
rights can never be suppressed. They will 
always grow. In India we have this challenge; 
the challenge before you before the country is 
whether you can, whether Parliament can 
solve them by peaceful means. Otherwise the 
people will try to solve them by violence. This 
js the question before us and J hope the 
Deputy Minister who will reply on behalf of 
the Government will have something to say on 
this or he give just a flat speech ? 

SH.RI    BALACHANDRA    MENON 
(Kerala) ;   I   welcome   this   Resolution and 
I think a little can  be  done  on the basis of 
some action as suggested to by this 
Resolution; not much and this is not going to 
be the solution.   ] would like to point out that 
no country can give employment to its people 
unless it has  a bold policy  of  
industrialisation. A backward country  with 
petty    production can only keep a large 
number of   people   unemployed   or    
underemployed.     We  have  been  that  and   
we will continue to be that unless we have a 
bold policy of industrialisation.    We speak of 
socialism  but have we done even the 
minimum basic  task   before we can ever 
think of socialism ? My own feeling is we 
have failed   to do it. The huge  rich  peasant-
parasite-landlord  economy   continues.     
Twenty-five per cent of our scarce resources 
go to feed these parasites who are wasting the 
entire surplus. The money which should have 
been diverted for industrialisation is being 
eaten up by people who do not do  any     
work.    It     is     this     semi-feudal  rich-
peasant  economy—after   all the feudalist has 
turned to be the rich peasant   driving  away  
the  poor      and middle   peasant—which  is   
creating   all this trouble and without drastic 
changes in  the  agrarian  sector nothing can 
be ne in this country.    And that is what Mr. 
Krishan  Kant's party dare not do and as long 
as they do not do it all the surplus that can  be 
generated will be in the agrarian sector eaten  
up by those people who will never allow' in-
dustrialisation of the country. 

Therefore I want to point out that the basic 
thing, the first task of India to day is to insist on 
what we have been telling all along that you* 
Governments which are there in almost all the 
States now, bring about these land reforms so 
that the basis for industrialisation. That is the 
first task, that has got to be done. Sir, I have 
been reading recently some books  about how    
lapan  got    industrialised  and  I learnt 
something from it.    The' deficit financing that 
we have been doing was done for a large num-
ber of years in Japan.    Bleeding    the ordinary  
man   and  handing  over  the entire  surplus  to  
the  bourgeoise     was what  was done in Japan.    
Are we following that path?   I  would  like    to 
know   it.    If that is so, I can tell you that there 
is danger ahead.    The period has changed.    
Japan's period of industrialisation   was  during  
the  first  world war and immediate before.   
After the second  world war that kind  of indus-
trialisation   cannot  come   about.     The State 
sector, in Japan was handed over to  the private 
people and  that proved to be the basis to help 
the private sector.    The private sector made 
use    of the  small   industries   to   produce     
the spares and a whole monopoly was built and  
that  monopoly is  really  now  the most 
.powerful    force in Japan.    Here even before 
industrialisation took place there was monopoly 
tied up   to    imperialism,   which  would not 
allow industrialisation.    As the land system    
will not allow the surplus land to be used, the  
monopoly system will  not     allow other 
industries to come up.    We have got all the 
defects of "a monopoly and all the 
backwardness   of   a   semi-feudal structure.    
In   twenty years you  have not done much.    
You have got a mandate  now.    Can  you  do 
something ?  I have   my   own   doubts.    If  
you     have eyes you can read the writing on 
the wall.    If  we    don't  move  what    was 
pointed out by   Mr.   Krishan   Kant   is bound 
to take place. I would therefore. say  that we 
should have  a clear     and new  strategy  
regarding  industrialisation I welcome the 
reduction to forty hours, but it should not in 
any way affect the wages   of   the   workers.      
Otherwise   it would   mean   wage   cut  which  
will  be resisted.    I am prepared to accept even 
the  seven-day week,  provided  there is 
sufficient time for the machinery to be 
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rest. Some industries cannot have three 
shifts, ^he age of retirement should be 58. It 
can be further reduced. Old men must give 
way. They will at least have some gratuity 
when they go away. In most of the organised 
industries there will be some provident fund or 
gratuity. How long can the youngman wait for 
a job ? He passes his school examination. He 
passes out of an engineering college. He is 
eighteen and above. If you keep him 
unemployed for a long number of years, what 
will happen to this country ? The best s period 
of a man is spent in idleness. A youngman 
loses six or seven years waiting for a job. Pro-
duction by India's ablest section is lost. To 
avoid that the old man has to go. He must 
retire, whether it be 55 or 58 years. For the 
time being I am prepared to accept 58, because 
some of our trade unionists will shout at me if 
I demand 55, as the age for retirement. 
Otherwise, I would like the age of retirement 
to be 55. The man when he retires gets his 
pension or he gets his provident fund. He 
should make way for his son. Should he not at 
least do that ? Our ancestors at the age of fifty 
or sixty took to Vanaprasta and went away. 
They at least had the good sense to accept 
Sanyasa and go away. Why should we not at 
least retire from work when wc are above 55. 
No worker should continue in service after 55. 
Therefore, the time has come when all those 
people who have put in 25 years service or 
who are fifty-five should get out and make 
way for their brothers or children. 

Then, what should be our objective ? The 
State sector is there. That by itself is not going 
to do much. The bureaucracy in control of 
state sector will sabotage the economy and the 
nationalised sector. This is what is happening 
today. You have no faith in your worker. You 
speak of worker's participation in management 
but you dare not do it. The manager himself is 
a paid employee. Elect committees in, the 
State sector and hand over a good   deal   of  
power   to   the   worker's 

council and see whether our workers are 
committed or not. But as long as you say that 
his business is only to work for wages, you are 
only making him a militant tighter for wages. 
You are making him so because you say no 
politics in this. Yes, lack of politics has 
resulted in this. The politics that the industry is 
his, the politics that this country is his, the 
politics of socialism that the worker is the 
leader for social change you dare not tell him. 
The result is that you have made him a wage 
slave. Refusal to give the worker his place in 
politics has resulted in backwardness for which 
you are partly responsible. Some of us who try 
to tell the worker that he ha big role in politics 
is the target of your attack. You say some 
politicians come and create trouble in the 
factories. It is the politician, the social 
engineer, who is to tell the other worker how 
he will have to work and improve our country. 
Now you pay for our failure to take profit to 
the worker. Let us go and tell the worker that 
he has got his role in changing the economy. 
Hand over certain industries to him. So many 
factories are closed. You are going to spend 
Rs. 50 crores for removal of unemployment in 
the rural areas and another Rs. 25 crores for 
the technicians and others. Take over those 
factories and hand them over to the workers. 
Here is the factory and here is the worker. 
Why don't you take over the closed units. Now 
you will just dig some well here some there to 
provide a miserable 3 rupees for a few days a 
year. Is that what you are going to do? Are you 
going to have charkas for providing 
employment ? No such technique is going to 
solve the problem. No more charkas and 
handlooms. If you insist on Hand Loom and 
Charkas you are tying up the worker to a back-
ward economy or a backward technique that 
has no future. Our villages will have to be 
improved. That is what Gandhiji wanted. 
Today in the modern village the unemployed 
boy is restless. Take small scale modern 
factories in the villages. All the factories which 
are closed should be taken over and handed 
over to the workers. There should be abso-
lutely no difficulty.    Let us try that. ] 
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believe the worker will be much better 
than the IAS officer whom you have put 
incharge of some industries because the 
worker is closer to the people. Of all the 
people in the world he is closer to life. 
You entrust him with the responsibility. 
Then he will know the economics of the 
industry. I would therefore request that we 
decide that the 400 odd factories which 
are closed down during the last two years 
be taken up by the Government and that a 
considerable part of Rs. 50 crores or Rs. 
75 crores which you are today putting up 
for industrialisation or for providing 
employment the rural sector be diverted 
for this so that at least the factories which 
were alive are alive again now. Those 
workers who had work will get back the 
work. Those who were part of the process 
of production can participate again in this 
grlorious job of increasing the nations 
wealth. There is nothing greater. Man 
reveals himself through work and he 
attains his greatness through purposeful 
work. Give him the opportunity to do that. 
That is what we can do. The Government 
can immediately come forward and say 
there shall be no closed factory in India. 
Have the courage to do it. Bring a Bill. 
Take over the closed factories and hand 
them to the workers to run. Entrust at least 
a few of them to the workers; twenty per 
cent of them at least hand over to the 
workers. I can assure you they will 
manage them well. Then a new sector in 
our industrial set up will emerge which 
will have great possibilities. 

With  these  observations  I  conclude 
my speech. 
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SHRi CH1TTA BASU (West Ben 
gal) : Mr. Vice-Chairmun, Sir, the 
object of the Resolution of my friend, 
Mr. Khaitan, if I understand it correct 
ly, is merely to touch the fringe of the 
problem of unemployment which has 
already assumed a menacing dimension. 
Having regard to the four-point recom 
mendation of the Resolution, 1 ;im in 
clined to support it with i nodi- 
tions. Mr. Vice-Chairman, you 
would agree with me that the unem 
ployment problem of our country is 
so vast and it is assuming, such a 
menacing character with every passing 
day that a mere resolution of this nature 
cannot meet the challenge thrown up 
by it. It is from the economic point 
of view, from the point of view of the 
reorganisation of the society on a new 
model, that the problem of unemploy 
ment can be solved or rather the chal 
lenge can be taken up. I shall not 
take the time of the House in discuss 
ing the economic policies which are 
required to bring fibout total cmploy- 
i merit for our people or for guaranteeing 
work in each hand within the brief 
! compass of the Resolution today. But 
| the Resolution suffers from certain 
j weaknesses which 1 want to bring to 
■ the notice of the House. Mr. Khaitan 
wants that there should be 40 hours per 
week. In this connection Mr. Khaitan 
should understand and know that there 
is a regular reduction of the working 
forces in the organised industry of our 
country. You will agree with me that 
in India there are several organised 
industries of which cotton, textiles and 
mines are the principal. I have got 
figures to suggest that in 1956 when 
the total labour complement in the 
cotton industry was 8,20,000. you will 
be astonished to learn that in Novem 
ber. 1970. it has come down to 
7.53,000. How does it happen when 
we are in a modern era ? We- want to 
industrialise our country. We arc com 
mitted to providing work to all. And 
yet in the cotton industry which is one 
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of the most organised and ancient In 
dustrie, ci our country there has been 
tic reduction  of   the    labour 
complement.    If we take the position 
mines we will find that in 1965 
while  the  total  labour complement in 
the mines  was 4.65,000, it   has    now 
:eJ to 3,70,000.    In the jute 
s   where  there  were  more  than 
jute  workers  working  on  both 
it  the  Ganges,  if   my    memory 
not fail me, I say the labour com 
plement in jute factories in West Ben 
gal  has   been  reduced   to  2,75,000   or 
2,50,000.     Now,   Mr.   Khaitan    wants 
that there should be 40 hours of work 
But  at  the  same  time  we 
find  that there is a constant reduction 
of the labour complement in the orga 
nised sectors of our industry.   What is 
the  . mat the   Government    has 
to offer ? What are the programmes of 
the Government which, instead of re 
ducing the labour complement, can 
really increase he labour complement 
at least in the organised industry ? The 
Government does not want to say any 
thing. The reason is 1 have seen that 
• has been a constant rationalisa- 
automation and closure. Some 
yea the capitalists and monopo- 
lists of our country, in order to amass 
huge profits, took resort to the pro 
gramme of rationalisation, automation 
I how, of course, closure. When the 
question of rationalisation came before 
the textile workers and the jute workers 
it was opposed by the organised trade 
unions. Then they were being told 
tha; ilisation   was    necessary    to 
improve the quality of work, to modernise 
the industry and also to step up 
production. There has been unbridled 
rationalisation and automation. Although 
the assurance was given that rationalisation 
would be without tears, I find that with 
rationalisation tears have come. Unless 
this Government understands the basic 
problem of unemployment, they cannot 
solve the problem of rationalisation and 
automation. As a matter of fact, as a 
private Member of this House, sometime 
ago I introduced a Bill called the Automa-
tion (Regulation) Bill, 1970. I have got 
figures to suggest that unless automation  
and rationalisation  are  restrict- 

ed, there will be constant reduction of 
labour complements in the organised 
industry in the name of modernisation. 
May 1 make a plea to the Government 
that they should, even at this late stage, 
undertake a study with regard to the 
impact of rationalisation and automation 
on the employment front and I am sure 
that the mover of this Resolution will 
accept an amendment of this nature that 
rationalisation and automation should be 
restricted and for that some kind of 
machinery both at the national plane, 
State plane and plant plane should be 
immediately brought into existence so that 
there may not be unchecked and 
unbridled rationalisation and  automation. 

Then there is the question of closure. 
You will be glad to know that West 
Bengal Government has, by an ordinance, 
made it incumbent on the employer to 
give sixty days' notice before a closure of 
any factory is declared. This kind of 
legislation, 1 feel, is necessary at the 
national plane. This House had the 
opportunity to hear that in many cases it is 
mismanagement, it is fraudulent practices, 
it is speculative activities of the big 
businessmen and monopoly houses which 
are responsible for the closures of many 
industrial units. Therefore. I would 
suggest to the Government that there 
should be a legislative measure by which 
the employers can be forced to give 
notice of their intention to close their 
factories sufficiently in advance. Also 
there should be a tripartite machinery for 
the determination of the justifiability of the 
closure or otherwise. 

I am sorry to mention that according to 
newspaper reports, the Government of 
India has not yet given their consent to 
such an ordinance which has been 
promulgated by the Government of West 
Bengal in the matter of closure of fac-
tories. 

Many of my friends mentioned about 
unemployment. As they have pointed out, 
unless there is a radical overhauling of 
the economy, this unemployment 
problem cannot be solved and this is not 
the opportune moment to discuss how the 
entire economy can be reorganised. 
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The Resolution    seeks to impose    a 

ceiling on the emoluri Directors 
at Rs. 4,000 per month. Sir, may I ask Mr. 
Khaitan one thing? I think he belongs to 
the ruling Congress which is now very 
much eloquent in giving expression to 
socialism, socialist management, growth 
for social justice, etc. What is the social 
justice here ? What is the social 
commitment here ? What is the social 
commitment hero when you, as a 
Congress member, allow Rs. 4,000 p.m. 
as salary for a director or an officer while 
an ordinary agricultural worker is not 
guaranteed even Rs. 2 a day ? Sir, even 
the latest scheme, about which the 
Government is so much eloquent, the 
rural unemployment scheme, provides 
only a maximum of Rs. 3 per day. It is the 
Government's scheme ! The 
Government's rural unemployment 
scheme provides a maximum of Rs. 3 per 
day ! 

SHRI R. P. KHAITAN :  What is it that 
you  are  talking  about ? 

SHRI CHITTA BASU : About your Rs. 
50-crore rural unemployment scheme. 
Your 50 crore rural unemployment 
scheme provides for giving only Rs. 3 a 
day for the worker. Do you know the 
scheme, Sir? The scheme is that one 
thousand people in each district will get 
employment. Sir, I have calculated it and I 
can say that at least in our part of the 
country, that is, West Bengal, only one 
young man can get work, only three 
villages can get one young man employed 
under this scheme. I can give you the 
figures. Unemployment is so big that for 
three villages there is only one job and the 
income is Rs. 3 a day and the work is for 
ten months in a year! This is the scheme 
which has been prepared by the so-called 
socialist government with social 
commitment, with growth with social 
justice and this is on the one hand and on 
the other, a Congress member comes and 
says that Rs. 4,000 should be there as the 
maximum ceiling for a director or any 
other officer in the government. Sir, this is 
a sheer joke. Therefore, Sir, the time has 
come when it is not only necessary  to  
impose  a ceiling on the 

higher-salaried group, but also tor pro-
viding statutorily the national minimum 
wage for the working population. Since it 
relates to plantation, his eyes are always 
glued to the bigmen and be has not the 
time to think of all the woes and plights 
of the poor working people of out 
couptry for whom he has not a word to 
say that there would be statutorily fixed 
minimum national wage. Therefore, Sir 
his Resolution should include a demand 
foi statutorily lining the national   
minimum  wage. 

Sir, the question of retirement he has 
brought in. Sir, may I ask him and 
through him and through you the Gov-
ernment whether the Government is in a 
position to legislate banning employment 
of the retired ICS officers in the private 
sector industries or any other units.' You 
are speaking of the retirement of an 
ordinary employee at the age of 50 or 60, 
but you cannot prevent the ICS officers 
from being employed by the Birlas or 
employed in any monopolist bouses 
thereby utilising their past experience and 
connections in the Government for the 
interests of those industrial bouses. Is the 
Government prepared to come out with a 
legislative proposal to ban the 
employment of the ICS officers after their 
retirement ? 1 think Mr. Khaitan should 
understand the implications of it. 

SHRI U. K. LAKSHMANA GOWDA 
(Mysore) : By banning the few ICS 
officers, how much unemployment 
problem are you going to solve ? 

SHRI CH1TTA BASU : That is not the 
question. Why should they be be 
provided with jobs ? Sir, it is not the 
question of providing employment to the 
JCS officers. But it is a question of 
plugging the loopholes, stopping mis-
utilising their past experience, mis-
utilising the government machinery and 
their connections, for the interests of the 
industrial houses. It is not a question of 
relieving unemployment or providing 
employment. But because they, after 
retirement, go to the Birlas and the Tatas 
and loin their industrial units at fat 
salaries, they exploit the workers there. 
They exnloit their contact with the 
Government and they are provided 
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with enough opportunity there to fleece 
the people and also get cettain conces-
sions irom the Government because these 
ICS officers who maintain contact with 
the Governments are employed there. 
They are used to blackmail the 
Government. They make use of their 
contact with the Government in the 
interests of their industrial house. 
Therefore, it is to be banned. The purpose 
is not to provide employment to these 
persons. 

Sir, I can give you some examples how 
these public sector undertakings are being 
also utilized by these retired ICS officers. 
Sir, today there was a question in the 
morning about some lathi-charge in the 
HEC in April last. The Minister, Shri 
Mohan Kumara-mangalam, made a 
written statement that the workers 
'gheraoed' the management and therefore 
there was some lathi-charge, etc. etc. But, 
Sir, he conveniently forgot to mention the 
reason why theire was a 'gherao'. Sir, 
there was an agreement with the HEC 
Board of Management in the year 1969 
about an automatic payment of dearness 
allowance in accordance with the cost of 
living index... 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALT KHAN) : Please conclude. 

SHRI CHITTA BASU: Sir, the Board 
of the Management did not agree to pay, 
did not agree to honour the agreement; 
on the other hand, they indulged in 
certain provocative actions. Therefore, 
there was this 'gherao', and something 
followed. 

Sir, my point is that the public sector 
management should be an ideal employer 
and should look to their own interest, as 
also the interest of the employees, and 
thereby create a climate necessary for 
good relations between the employer  and  
the employee. . . 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALT KHAN) : Please conclude 
now. 

SHRI CHITTA BASU : Only two or 
three minutes more! Sir, I can give you 
some instances about the public sector 
industries.    In the public sector in- 

dustries, the Government appears to be 
very averse to give a fair deal to the 
workers, but are very much liberal with 
regard to the officers. Take, for instance, 
the question of HEC. Sir, in the recent 
months Mr. Jagota, the retired Director 
General of Supplies & Disposal was 
employed there. HEC has become a 
heaven for the retired officials. A cl Press 
Information Bureau man has been 
recently appointed Public Relations 
Officer in the scale of Rs. 1,600 —Rs. 
2,^00, the highest offer given to the PRO 
in that concern. Sir, another thing I may 
mention. Mr. Ram Rattan Ram, a former 
Congress MLC, who was defeated in the 
last biennial election, has been' appointed 
as the liaison officer of the HEC. Sir, he 
has been rejected by the people. Or he 
was rejected by the Legislative Assembly 
Members there. But he is not the only 
liaison officer there in the HEC to draw a 
fat salary because there were four or five 
other liaison officers there. 

Then. Sir, a post of Technical Director 
was newly created only to accommodate 
Dr. B. Bhattacharya of the Calcutta 
Ordnance Factory. Brigadier Upadhyaya 
has been recently appointed as the Chief 
of the Township irt the scale of Rs. 
1,800—2,250, much higher than all the 
previous incumbents. 
Therefore, Sir, this is the attitude of the 

Government that they are not at all 
interested in giving a fair deal the workers 
while they are very much liberal in their 
attitude towards the refircd I.C.S. or I.P.S.. 
officers, towards persons of the fat-salary 
groups. ^And now Mr. Khaitan comes to 
their aid. although a professed and 
committed socialist, to guarantee them Rs. 
4,000 per month as per his Resolution 
under discussion. I think Mr. Khaitan, in 
the course of his reply, will make his case 
clearer and become a much more com-
mitted socialist by accepting some of the 
amendments that might have been 
suggested by some of us from this side. At 
the same time I would say that the 
Government should understand that. unless 
they reorient their entire policies, I unless 
they create a climate for workers' 
participation in the management, unless 
they create the conditions lor the 
involvement of workers in the 
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[Shri Chitta Basu] productioa itself, the 
situation is, not going to be improved but it is 
going to be deteriorated, and the explosive 
situation thus created will consume not only 
the workers; this will also consume them. So, 
they should remain very alert at least in future. 

SHR1 U. K. LAKSHMANA GOWDA : I 
thank you very much, Mr. Vice-Chairman, for 
having given me the time even though at the 
tail end of the debate on this Resolution. Mr. 
SubramaaLu Menon is very anxious that I 
should conclude early so that his Resolution 
might come up far discussion, and 1 am going 
to oblige him. 
1 am glad that Mr. Khaitan. who is himself 
well versed with many of the establishments 
and industries, etc. which are mentioned in his 
Resolution, plantations, industries, etc. has 
brought in this Resolution and has given an 
opportunity for Members in this House to 
express their views by participating in this 
discussion. 

Sir, I would straightway come to the first 
part of the Resolution which purports to 
restrict the working hours to forty hours a 
week. It is a very laudable proposition and it is 
a very desirable one and even the I.L.O. has al-
ready recommended that. But I would like to 
mention here that there are practical 
difficulties, in implementing this part of the 
resolution, and also the feasibility of such a 
move at the present stag; of development of 
our economy m this country should be con-
sidered. Sir. the very fact that you cut down 
the hours of work from 48 to 40 a week will 
immediately put :in additional wage burden on 
all the industries, plantations, etc., to the extent 
of 16 per cent. My friend. Mr. Kri-shan Kant, 
has tried to argue that this will be offset by the 
incentive which they get to work three shifts, 
that this total wage raise will be offset by that 
the increased production. But in practice. Sir, I 
can tell you that it is not going to work to that 
extent. It might offset to a certain extent but 
certainly it is not going to offset the entire bur-
den of the additional 16 per cent wage total 
increase. I would like to mention 

here  it:,   impact   particularly    on    the 
export-oriented industries   and    plantation 
products.   It is all right fot an indigenous, 
product which is used mainly for  home  
consumption.     If  you  allow i iie rise in total 
wage it is immediately rellected   in   the   cost   
of    production. Whether    the    wage-rise     is    
in     the workers' section or the   staff    or    the 
Directors  of  anybody,  it   will    immediately  
reflect  the  cost  of  production. As is well 
known,   in    the    indigenous industry catering  
to  the indigenous requirements in   the    
protected    market, what happens is that when 
the cost of production will rise and the 
consumer will be obliged to pay higher price.    
1 will  quote cement.    When  the cost of 
production  rose,  what   happened,    the S.T.C.    
which    was    distributing    the cement, they 
put up the increased price by one rupee a bag or 
so, and the consumer was obliged   to    pay,    
because otherwise  they  could  not   get    
cement anywhere and to that extent die indus-
try   was  saved,   although   the  consumer had   
to  pay  higher.    In  that case,  the industry was 
able to carry through. But what about the   
export-oriented    industries  which   produce   
exportable    commodities ? They have to 
compete in the world  market  and   if  the  cost 
of production is so high, would it be possible to   
compete    in    the    world   market ? There is a 
standing example of what has happened in the 
case of sugar. In order to see that our exports 
were maintained and the stocks did not pile up, 
here we were obliged to subsidize the sugar and 
sell  it in the  world  market where the price  
was nearly  half of our  domestic price.    What 
has happened in the case of    rubber?    The   
same' difficulty   was there.    There  was  a   
Tariff    Commission's  recommendation  that   
it    should be  Rs.  525 for  100 kgs.  and now 
the complaint is that the manufacturers are not  
lifting and  there  is  a  certain proposal that 
they would have to think in terms of exporting 
it.    But what will you get if you export 
rubber?    In the world market it will about Rs. 
280 for 100 kgs. and then what will happen is 
that you will have to subsidize the product.    
So.  at  least in  particular reference to this   40-
hour    week,    however desirable it may be. 
still it will not be a     practicable     economic     
proposition. 
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because at this stage, in order to see , mat 
our export earnings are increased, our 
main burden is to see how economically 
we can produce the exportable 
commodities and sell them in the com-
petitive export market, build up our 
export and help earn foreign exchange in 
this country. To this extent, Sir this, 1 am 
afraid, will not be possible at this 
juncture. 1 know this is a desirable thing 
and 1 myself have participated in the 
debates in the l.L.O. on the five day 
week and l.L.O. has accepted but many 
of the developing countries have not 
been able to implement this suggestion. 

Another point that I would like to 
mention here, is that we should not take 
into consideration only the net increase 
in the wage rates. Now, take for 
example the tea plantations, where 
apart from the wage, you are obliged to 
provide other amenities including 
housing etc., which work out to nearly 
25 to 30 per cent. 

SHRI BALACHANDRA MENON : 
These are cringe benefits. 

SHRI U. K. LAKSHMANA GOW-
DA : You may call it fringe benefit or 
cringe benefit. Whatever it may be, but 
1 am not unhappy about it. 1 think he is 
a trade unionist and he likes to call it 
'cringe benefits'. All right, I am not un-
happy about it. But they amount to 25 
to 30 per cent, which I am sure my dear 
trade unionist will certainly agree. So, 
when you increase the complement of a 
labourer in a unit by reducing the 
working hours from 48 to 40 hours, 
there will be not only the net increase, 
but also there will be increase in the 
amenities to be provided. You will have 
to provide them with more amenities 
and how you are going to do that. Is it 
not going to be additional burden on 
many of these planters who are finding 
it difficult to market their produce in the 
foreign market. Take the example of 
coffee. Last year there was a shortage of 
crop, so the price was high. This year 
the crop has been good, the Chairman 
of the Coffee Board said that the prices 
have come down very sharply. Unless 
you sell the extra crop in the export 
market for whatever price we can get, 
you cannot 

hold the stocks for more than a year and 
the coffee will deteriorate and we will 
face difficulty next year. So if we see that 
our cost of production is high, we will 
never be able to maintain this sector of 
the industry which is a matter which 
should be taken serious note of. From 
that point of view, 1 feel this reduction of 
the hours of work from 48 to 40 is going 
to be a difficult job and it may not be 
practicable now. Again whether you have 
sufficient machinery and equipment in 
other fields in order to work for three 
shifts is a matter which has Jo be looked 
into. We can say everybody should work 
but whether it is possible, whether you 
have the equipment is a matter to be seen 
before we come out with resolutions like 
that. 

Again Mr. Chitta Basu mentioned 
about the textile industry and in the form 
of rationalisation and modernisation there 
has been reduction in the complement of 
labour. I would not fully agree with it. It 
has happened but can we say without 
modernisation we can compete in the 
export market particularly lor our textiles 
and everyday we see statements here that 
the textile industry is in doldrums and one 
of the causes is the textile mill-owners 
have not taken to modernisation. So in 
modernisation of any industry in the 
world we have to accept a certain amount 
of rationalisation. We cannot get over that 
fact but how best we do it with the 
minimum of difficulties for labour and 
with the minimum number of people 
bring thrown out is a matter which has to 
be gone through carefully and with 
caution, 1 agree, but certainly in a modern 
set-up, whether it is in industry or 
plantation, without rationalisation and 
modernisation it is not possible to 
compete with the products of the othei 
parts of the world,. So my point is, 
however laudable and desirable this thing 
is, this 40 hours a week, it is not a 
practicable suggestion which can be 
implemented straightaway now. The 
whole purport of this resolution is to 
solve unemployment in this country and I 
do not think this is such a far-reaching 
measure as to solve this colossal task of 
the removal of unemployment or reduce it 
in this country. 
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[Sim U. K. Lakshmana Gowda] 
Certain references were made to rural 

employment. I would dilate on it because 
Mr. Khaitan has confined him-seli mainly 
to urban employment in factories and 
others except a little reference to 
plantalion which is a specialised licit! on 
which 1 have spoken. Regarding rural 
unemployment it is a colossal problem. 
Every day even during the Budget 
discussion we hear everyone saying that 
the rural sector should be taxed. It has 
been left free. 1 do agree the sections 
which are capable of paying tax in the 
rural sector should be i axed. There should 
not be any discrimination. It is forgotten 
that there are Agricultural Income-tax in 
many States. Yesterday some reference 
was made to Maharashtra where the tax 
applies only after Rs. 3,600, It was a 
revelation to me but take Mysore, Kerala 
and Madras where the Agricul-lural Tax is 
from Rs. 3,600 for an individual and Rs. 
7,200 for a HUF. It is much less than the 
relief provided by the Central Income-tax 
which is from Rs. 5,000. There again the 
commercial crops plantation and others, 
come under that Income-tax and they are 
certainly being taxed. If you take the 
taxation in Mysore, for the first one lakh it 
works out at 38% and after that at 60%. 
And in Kerala it goes up to 65 per cent 
and for foreign-owned companies it goes 
to 75 per cent; in Madras it is up to 45 per 
cent. Cer-lainly this is not only 
comparable but higher than in the 
corporate sector. Apart from that, that 
covers a little affluent circle of people 
within the rural area. What about the 
others ? Now we have the land ceiling; I 
certainly support the view that there 
should be a land ceiling but my point is it 
should be on economic unit. If you give a 
man one acre of land or two acres and say 
that that is the arbitrary ceiling fixed for 
political reasons or whatever it is and ask 
the whole family to work on (hat you may 
have the psychological satisfaction of 
having solved the unemployment problem 
to an extent because you have given so 
many people land hut what you are 
creating is underemployment. That is not 
the way to  solve  this  problem   of    
unemploy-1 

inent. My point is, agriculture should be 
such that when a family produces an 
agricultural product it is not merely for its 
own consumption—that might be the 
Gandhian concept or the Ram Rajya of 
the old days where you say every village 
should be self-contained and what they 
produce they eat and finish up—but 
agriculture should be such as to produce 
some surplus to be made available to the 
non-agricultural community. How can 
that be done unless it is an economic unit 
? What we should aim at is to siphon off 
the vast underemployed and unemployed 
sections in the rural areas to the urban 
areas for the new industries which should 
be started in the country. Unless you 
industrialise the country and with these 
haphazard measures you cannot tackle the 
problem of unemployment. There has to 
be a wholesale radical revision of the 
policies and more industries should come 
to cover the backward and the rural areas 
and the surplus population from the 
villages which is either unemployed or 
underemployed must be siphoned off to 
the industries and the percentage of 
people who are living on agriculture 
should be reduced. That is the only way 
by which you can tackle the rural un-
employment problem. This 40-hour week 
will not help to solve this problem. With 
more than 70 per cent living in the rural 
areas the problem of unemployment that 
you have in the rural areas is much more 
colossal than it is in the industrial areas. 
So even though I am not opposed to this 
introduction of 40-hour week I say at pre-
sent it is not a workable proposition and it 
is not possible and it does not make any 
headway. If this is tried to be pushed 
through, as Mr. Chitta Basu has said, after 
the rationalisation and modernisation you 
will find the complement of labour 
employed in the industries going down. 

1 come to the next point, that is. 
retirement age. I am opposed to 60 years 
being the retirement age because if you 
want to provide employment for more 
people in every sphere it should be less 
than that. Actually in many of the labour 
negotiations, particularly in  plantations,  
it has been  agreed that 
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the retirement age should be 55 and with 
reference to the ordinary workers it 
should be 60. But there is a case for 
bringing it down to 55 and not for raising 
it to 60 years. I would cer-tainly agree 
that there should be some exemption 
provided in the case of technical 
personnel, specialists and others, where it 
might be necessary for you to keep them 
in employment up to the age of 60 or 
even more than that but as a general rule 
I do not think it should be 60; it should 
be less. 

Next point is about the   ceiling    of Rs. 
4,000 per month on emoluments. I want 
to know how it is going  to   be 
implemented  even   granting    that    we 
accept this.    Under the   taxation    pro-
posals if you pay more you have to pay 
income-tax on that and that is the only 
way by which you can   handle    that. 
This   ceiling    cannot   be   implemented 
now particularly when the   prices    are 
soaring and when the Government has 
not been able to hold the   price    line. 
How  it  is  possible to  do this sort of 
thing and have a ceiling of Rs. 4,000 1 
cannot understand.    It works out to Rs.  
48,000. On  a salary of Rs. 4,000 1 think 
income-tax even at the previous rate 
comes to Rs.  1,300.    That leaves Rs. 
2,700.   He has to pay 10 to 12 per cent    
as   house rent allowance.    It is 
deducted  at source.    That  takes away 
another  Rs.   400.    What  is  left  then ? 
He gets about Rs. 2,300.   You want to 
have  a  manager or somebody  in  that 
particular   position   who   will   get    
Rs. 3,300 or so.   Then, he has to 
maintain himself,  his  family  and  give 
education to his children.    With the 
present high cost of living it becomes 
very difficult for him to carry on.   That 
is what I am saying.    I am all for having 
a ratio as was  suggested.  Whether it be 
one  to ten or one to twenty, it does not 
matter-That must be worked out on 
rational basis.    Before  that you must be  
in   a position    to   hold the price-line.    
You must be in a position to see that 
commodities  are available at a cheap 
rate for the consumption of people, 
whether he is labourer, a director or any 
other member of staff.    That   is    the    
main thing.   We see that in every 
succeeding Budget there  is deficit   
financing    and 391RS/71—8 

as a result the cost of living is going up. 
The prices of commodities are rising. 
How are you going to put a ceiling on 
this ? This, again, is an unworkable 
suggestion. However desirable, I do not 
think it will be possible to do it. There 
was a talk of fixing a national minimum 
wage. That is a very good suggestion. If 
we can actually manage to do it, it will be 
very good. That gives a chance for having 
a ratio between the lowest paid worker 
and the highest paid worker. In the 
present state of things I do not think that 
Mr. Khaitan's Resolution is one which 
can be implemented in practice, however 
much he and his Government would like 
to do it. The problem of unemployment 
has to be tackled at the national level in a 
much bigger way and for that a more 
radical programme is required. It cannot 
be solved by a Resolution  like  this.    
Thank you. 

[MR. DEPUTY CHAIRMAN in the Chair]. 

SHR1 ARJUN ARORA  (Uttar Pra-
desh) :   Mr.  Deputy Chairman, Sir,   1 
support   the    Resolution    because    the 
object of it is to provide more industrial 
employment  and  to increase  the much-
needed industrial production. We in this  
country are  toying with many ideas of 
employment like Rs. 50 crores for crash 
programmes and Rs. 25 crores lor 
programmes which  will not crash. We 
know the working of the CPWD. We  
know  the working of   the    State PWDS.    
We also know that the ratio between   the  
real  labour  cost   and  the administrative 
cost is increasing. I have got my own  
doubts about   these    Rs. 50-crore   
schemes   and    Rs.    25-crore schemes.    
The  real problem   today    is that there is 
too much pressure of population on land in 
the country. There are  only two 
alternatives   which    can reduce  that   
pressure   and  provide  employment,   
stable   employment.   Firstly, putting up of 
new industries and secondly finding   
avenues   of   bigger   employment for 
people in the   established   industries.    
Thirdly,  we   should  have  an ambitious 
but well-regulated road-building  
programme.    I   particularly    mention    
the    road    building    programme 
because, firstly, it is a much neglected 
programme.    Only yesterday the Minis- 
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[Shri Arjun AroraJ ter of State of 
Planning admitted in this House that of 
the money allotted for road building Rs. 
352 crores remained unspent, though it is 
the most labour-intensive programme and 
our countryside is not yet connected by 
roads with the manuis and markets. 

The more important avenue of em-
ployment is the industry. Setting up of 
new industries takes time. Then capital 
investment is also necessary. We should 
find avenues of greater employment in the 
existing industries. Mr. Khaitan has 
suggested a 40-hour week. As you know, 
Sir, in the Soviet Union, in the United 
States, in the socialist countries and even 
in some capitalist countries 5-day week 
has become the rule, 5 days of 8 hours 
each. That has become the rule. In this 
country we should now adopt a 40-hour 
week. That will give the workers an 
opportunity to work for five days and 
have two days of rest and holiday. Most 
of our workers, particularly in the North, 
come from rural areas round about 
industrial centres. They can easily avail of 
these two days to visit their people at 
home. Sir, any survey will reveal that 
most of our industrial workers, though 
married, live in cities without their wives 
and children. Firstly, there is the housing 
difficulty. Secondly, there is the lack of 
resources. So, they keep their families 
away. If we have a 5-day week and 2 days 
as holidays, workers can easily cycle to 
distances of 20 or 30 miles or they can 
avail of the road transport etc. and go 
home. But certain precautions will have to 
be laken.. The first precaution is (hat the 
labour complement should not be reduced. 
Secondly, the main purpose of this 
resolution should be met, that is, em-
ployment must increase. A 5-day week 
should not mean a holiday for the whole 
plant for the other two days. Machinery 
also requires some rest but not two days' 
test in a week. If we resort lo a 40-hour 
week, we should sec that the employment 
potential increases by 1/6 because just 
now we have a 6-day week. II' we take to 
5-day week, employment potential must 
increase by l/6th. Then the resolution says 
that the factories should  work    on all    
the 

seven days. As you know, Sir, under the 
Factories Act the seventh day nus to be a 
noliday. The Factories Act provides that 
one day out of nine uays may be a closed 
day, but the number ot closed days in a 
year wilt be 52, each week snould nave a 
holiday. At present there is six-day 
working and it we take to seven-day 
working, one-sixth employment potential 
should increase tor working on the 
seventh day. So, 40 hours a week coupled 
with seven and five-day working in a 
week in a factory should lead to the 
employment of one-third of the existing 
labour force. This is a Resolution. It the 
Government accepts this Resolution and 
acts upon it, the Factories Act and other 
regulations will have to be amended and 
when they are amended and when 40 
hours a week and seven-day working are 
enforced, the pre-condition should be the 
extra employment of one-third of the 
labour force. 

Then, Sir, there is the question of 
wages. 1 remember the days when there 
was no regulation of working hours. They 
used to work from dawn to dusk. And 
there is the famous story that industrial 
workers' children knew only their 
mothers, they did not see the faces of their 
fathers because the father left for duty 
before the children woke up in the 
morning andi came, after working for 
thirteen or fourteen hours, at night when 
the children were asleep. They used to 
describe their father as the person, as the 
visitor, who came on Sundays. There is the 
famous story that one day there was a 
complete breakdown in the plant and so 
the father came back early. The children 
were awake, playing. They rushed to tneir 
mother and said, the man who comes on 
Sundays has come today. From that, we 
have come to a stage during the last sixty 
years when we have eight hours working 
a day, 48 hours a week, for our industrial 
workers." But whenever the working 
hours have been reduced, the existence of 
the prvious wage level has been guaran-
teed. Provision will have to be made for 
that also. Both time-rated workers and 
piecc-raled workers will have to be 
guaranteed (hat the iive-day week will not 
mean any loss of wages.    This will 
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have to be done by legislation in the 
present context of industrial relations in 
the country. 

While I support much of this Reso-
lution. 1 feel that a provision will have to 
be made that though there will be a 
seven-day week, Sunday afternoons will 
be free of work. There will be no 
afternoon shift on Sundays because 
workers of various shifts should have an 
opportunity to meet together and discuss 
their common problems. We in Kanpur 
have always insisted that the trade union 
meetings must be held at a time when all 
the workers are free. Of course, in 
Kanpur there is generally no work on 
Sundays. But when on certain occasions 
Sundays working was permitted, Dr. 
Sampurnanand, our late lamented Chief 
Minister, laid down in an award that 
Sunday afternoon shift will not be 
allowed on any condition and that 
afternoon will always be reserved for 
giving the workers an opportunity to 
attend trade union meetings. Then, Sir, 
this Resolution says something about the 
age of retirement. The words are 
important : 

"to provide that all persons engaged 
in working in or managing factories, 
plantations, mines and transport 
undertakings of the country retire at 
the age of 60 years;" 

Sir, all the industrial workers are like 
W?T sfa (old bull). Nobody retains them 
beyond 60. But as far as the managerial 
personnel is concerned, the continuance 
beyond 60 seems to be the rule in the 
private sector. Even in the public sector 
people who retire from the I.C.S., the 
I.A.S. and similar services at the age of 
58 or 60. or whatever it is, are employed 
irrespective of age. So I support this 60 
years limit for employment because I 
know it will not affect the workers. Most 
industrial awards have laid down the age 
of retirement for workers as 58 or, occa-
sionally, 60. But there is no law relating 
to managerial personnel. Those whom the 
employers want to favour, those who are 
related to them, those who know their 
secrets and are in a position to blackmail 
them, are generally retained till death.    
Fixing of retire- 

ment age of 60 will not affect workers; it 
will affect the managerial personnel both 
in the public and the private sectors. 

Sir, the Resolution calls for imposing 
of a ceiling of Rs. 4,000 per month on 
emoluments paid to directors etc. I heard 
somebody saying that the Finance 
Minister has already in the Budget Pro-
posals laid down some limit. That is a 
misconception. What the Finance 
Minister has laid down is that for pur-
poses of income tax only, salaries of Rs. 
5,000+Rs. 1,000 as perquisites, that is Rs. 
6,000 will be taken to be the expense. 
They will go in the expense account and 
income tax will not be levied on that 
expense. But the Finance Minister does 
not stop the companies and the private 
sector employers or anybody to pay more 
at the expense of the shareholders. I 
personally feel that is a bad point of the 
Budget which is being paraded as 
socialistic but which will hit the 
shareholder. 

Mr. Khaitan has done well by advo-
cating a ceiling. I hope those who have 
supported this Resolution today will move 
an amendment to the Finance Bill when it 
comes here or the Finance Minister 
himself, having a very enlightened 
colleague in Mr. Ganesh, will take some 
step in this direction. Ceiline on salaries 
must be fixed. We talk so much of 
austerity and curb on conspicuous 
consumption. We talk so much of many 
things. As a matter of fact, wc talk so 
much of socialism that socialism has 
become the most prostituted word in India 
to-dav. If we want to remove some 
disparities, a ceiling of Rs. 4,000 must be 
fixed. It appears Mr. Khaitan has fixed the 
ceiling of Rs. 4.000 to win the support of 
the bureaucracy which has a big say. 
sometimes even a bigger say than the 
Ministers and. of course, always a bieger 
sav than the Members of Parliament. The 
highest paid bureaucrats, the Secretaries, 
are paid Rs. 4,000. If the Finance 
Secretary, for example, is paid Rs. 4.000 
per month, why should the Financial 
Adviser of various companies get more ? 
The Industries Secretary, who is supposed 
to 
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[Shrt Arjun Arora] regulate all the 
industrial development in the country, 
cannot draw more than Rs. 4,000 per 
month. But most industrial units have 
people drawing much more than Rs. 
4,000. And that is how the power of the 
managerial personnel to corrupt the 
bureaucracy comes into play. This ceiling 
of Rs. 4,000 is a very laudable idea. This 
Resolution may or may not be accepted. 
But when the Finance Bill comes, I hope 
this Rs. 5,000 plus Rs. 1,000 tax exemp-
tion will be converted into a ceiling of 
Rs. 4,000 without any perquisites. Thank 
you. 

THE    DEPUTY     MINISTER     IN 
THE MINISTRY OF LABOUR AND 
REHABILITATION    (SHRI  BALGO-
VIND VERMA): Sir, I have heard the 
speeches   of   hon.   Members   in    this 
debate with rapt attention, and I have 
noted the suggestions that   they    have 
made  which  I  am  sure  will  be  made 
use of at the right time.    I will confine 
myself now to the Resolution of Mr. 
Khaitan.    Mr. Khaitan has brought out 
four things in his Resolution. The first is  
reduction of working hours   in    all 
factories, plantations, mines and transport 
undertakings.    Secondly, he wants that all 
factories, plantations, mines and transport 
undertakings of   the    country should 
work on all the seven days every week and 
operate three shifts as far as practicable.    
The third thing   that    he wants is that all 
those who are engaged in working in or 
managing of factories, plantations, mines 
and transport undertakings  of  the   
country    should   have their age of  
retirement raised   to    60 years.    Finally, 
he wants   a   ceiling  of Rs. 4,000 per 
month in so far as the emoluments of 
directors and other employees of factories,  
plantations, mines dad   transport   
undertakings   are    concerned.    In regard 
to all these things, he wants the 
Government to take immediate steps by 
enacting legislation or otherwise.   So far 
as the first two things are concerned, I do 
not think there is any restriction.    The 
only thing that is there is that the working 
hours of factory workers and their weekly 
rest are governed by the Factories   Act,   
1948. The working hours and weekly rest 
of those working in  plantations  are  gov- 

erned by the Plantation Labour Act, 
1951. And in mines it is governed by 
Mines Act, 1952 and there is the Motor 
Transport Workers Act, 1961. There 
is no bar. If they so like, the factories 
can work all the three shifts. They can 
continue to employ labour all the seven 
days. There is no legal bar standing 
in their way. So far as the reduction 
of working hours is concerned, this 
question was examined by the National 
Labour Commission. And in their 
report they have said that the require 
ments of the current economy do not 
permit immediate reduction in working 
hours; as conditions improve working 
hours could be brought down to 40 
hours a week but at two stages : in the 
first they should be brought down to 
45 hours. The Government is in full 
agreement with the recommendations of 
the Commission and it thinks that when 
the appropriate time comes, this reduc 
tion in working hours will be consi 
dered. Working hours cannot be 
reduced all of a sudden. They can be 
reduced progressively as advised by the 
National Labour Commission. This re 
duction of working hours, as has been 
suggested, cannot be taken up off hand. 
Much has to be gone through. Every 
thing has to be looked into and proper 
arrangements have to be made before 
this thing is taken up. Not only the 
National Labour Commission but the 
ILO has shown concern about it. They 
said that due regard should be paid to 
the level of economic development 
attained and to the extent to which the 
country is in a position to bring about 
reduction in the hours of working with 
out reducing production and producti 
vity. In attaining economic growth and 
the development of industries we should 
be in complete possession of internal 
trude. without creating inflationary pres 
sures which   reduce   the income........... " 
The ILO has also warned us that we 
should not take it all of a sudden: it 
should be taken after a careful consi-
deration. Mere reduction of hours of work 
with a view to employing a large number 
of persons without any corres-pondin? 
increase in production and productivity 
will only increase the cost of production 
and add to inflationarv tendencies. The 
time is not ripe still in our country to 
think in   terms    of 
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reducing the hours of work. As I said before, 
there is no bar on the factories working all the 
seven days and reducing the number of hours 
of work, if they so like. But one thing be 
borne in mind that there are still factories, 
everybody knows it, which are not in a 
position to work to their full capacity. 
Reasons may be many. Raw-materials may 
not be available or power may not be 
available and other reasons may also be there. 
But the fact cannot be denied that there are 
many factories which have not so far been 
able to work to the fullest capacity. 

So far as plantation industry is concerned, 
it is more or less an agricultural industry and I 
do not think night shift will be desirable. If at 
all it has to be worked out, it will have to be 
left to individual establishments. Under such 
circumstances, I do not think legislative 
compulsion is feasible. 

It has been spelt out here that the age for 
retirement should be raised to 60 years. I think 
it is on the high side. Even in Government 
service 58 years has been considered to be the 
proper age for retirement. Shri Arjun Arora 
referred to extensions beyond 60 for certain 
privileged persons. In public undertakings it is 
not done under any circumstances. We cannot 
speak of private undertakings where we 
cannot bring about any compulsion. So far as 
public undertakings are concerned, I think the 
age of 58 for superannuation is strictly 
adhered to. While talking about providing 
greater employment opportunities, the 
suggestion to raise the retirement age to 60 
years would run counter to the existing prac-
tice in Government service and the public 
undertakings. 

 
SHRI BALGOVIND VERMA : So far as 

labour is concerned, the age of retirement in 
respect of industrial undertakings is not 
regulated by any statute. This is usually fixed 
by the establishment concerned. Any indus-
trial dispute arising out of this is settled 

by means of bi-partite or tripartite settlements 
or through arbitration or adjudication. This 
again is not a matter on which legislative 
compulsion can  be brought about. 

Now, the last point is regarding the 
payment of emoluments to the extent of Rs. 
4,000 to certain categories of persons. Sir, so 
far as this matter is concerned. 1 think it is 
beyond the purview of the Labour Ministry. 
The Ministry of Finance and the Ministry of 
Company Affairs have been consulted in the 
matter and we have been told that the highest-
paid top officers like the executives of bigger 
undertakings like the Hindustan Steel Limited, 
State Trading Corporation, etc. are only 
getting Rs. 4,000 which is the maximum of the 
pay scales envisaged for the top posts in public 
enterprises. This was fixed in 1965 and holds 
good even now. And, so far as the fixation of 
pay is concerned, it is regulated by the 
Companies Act, 1956. The remuneration 
payable to the directors, whole-time directors, 
part-time directors and managers of public 
limited companies is regulated under this Act. 
This is so far as the public sector undertakings 
are concerned. But in affluent companies, 
earning huge profits, that is, In private 
undertakings, the remuneration on the basis of 
a percentage of the net profits as prescribed in 
the Act would amount, no doubt, to a huge 
sum. Therefore, keeping in view the socio-
economic objectives as enshrined in the 
Directive Principles of State Policy and with a 
view to narrowing down the disparities in the 
existing levels of income. the Department of 
Economic Affairs has, since 1959. been 
imposing administrative ceiling even within 
the statutory limits prescribed under the Act. 
There is one thing more, Sir. Very recently a 
writ petition was filed in the Delhi High Court 
and the Delhi High Court has given its 
judgment. It has said that the Act itself 
prescribes certain statutory limits and it is not 
proper or competent on the part of the 
Government to impose any further ceilings on 
the managerial or directorial remuneration. 
The Government as such is presently 
considering the question further of the fixation   
of   remu- 
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nerations as arising out of ihe judgment 
of the Delhi High Court. Then Sir,... 

SHRI KRISHAN KANT : Sir, the 
hon. Minister has been repeating what 
we already know.   The question is... 

MR. DEPUTY CHAIRMAN : You 
should know that this is not the time-to 
put questions.  ... 

(Interruptions) 
SHRI KRISHAN KANT: Sir, the 

Company Law and the laws relating to 
dividends and shares, etc. are already 
there. The question is what they are 
doing now. In the Budget Speech itself 
Mr.  Chavavain said.   . . . 

(.Interruptions) 
MR.   DEPUTY    CHAIRMAN :     It 

does not matter. If, because of the 
imposition of a ceiling on the salaries, 
the shareholders are affected they may 
sell the shares. Why do you put the 
question now 1 Let him continue. 

SHRI KRISHAN KANT : Sir, it is the 
question of ceiling. He is repeating what 
we already know. We know the High 
Court case. We know everything.    
There is nothing new. 

MR. DEPUTY CHAIRMAN: Mr. 
Krishan Kant, why don't you put the 
question to Mr. Chavan while replying to 
the debate on die budget ? He has only 
five minutes to finish his reply. 

SHRI KRISHAN KANT : He should 
see the question of ceiling in terms of the 
present position of the Government and 
let us know what the position is with 
regard to the points raised. This is what 1 
mean. 

MR. DEPUTY CHAIRMAN : There 
are only five minutes left for the Minister 
to reply and we will adjourn at 5-00. 

SHRI   BALGOVIND VERMA:     In 
practical working, sometimes the fixation 
of the salary may not be very desirable, 
because sometimes it becomes very 
imperative to attract the best talents to 
manage the affairs of commercial 
undertakings, both in the public and 
private sectors.    It may some- 

times militate against the fixation of a 
ceiling on emoluments. But efforts are 
being made. As my friend has stated, Rs. 
5,000 is supposed to be the maximum 
which can be given to any person in any 
undertaking. So far as die minimum is 
concerned, in every undertaking people 
do not want that they should take the 
minimum. 

So, Sir, taking into consideration all the 
facts, any additional productive em-
ployment cannot be created merely by 
reducing hours of work, or by legislation 
in respect of matters proposed in the 
Resolution. Employment opportunities 
can be created only by increase in 
production and productivity which would 
reduce the cost of production and create 
adequate surpluses for investment in fresh 
avenues of employment. Measures for 
increasing employment opportunities in 
the country are the major preoccupation 
of the Government now. The 
Government, through the Five Year 
Plans, has been steadily trying to do so. 
The Fourth Five Year Plan has spelt out 
many schemes such as special attention to 
small and sub-marginal farmers, agri-
cultural labourers through systematic 
rural works programmes. .. 

SHRI ARJUN ARORA: Sir, on a point 
of order. I request you to continue a little 
longer. But please direct the Deputy 
Minister to speak on the Resolution. He 
is speaking on Plans and other things... 

MR. DEPUTY CHAIRMAN : He is 
replying to the points made by Members 
like you. 

SHRI ARJUN ARORA : He has got 
a very limited time at his disposal... 

MR.   DEPUTY   CHAIRMAN :   ... 
which you are devouring. 

SHRI ARJUN ARORA : He should 
tell the House whether the Government 
accepts the Resolution, or if it does not 
accept, why not ? He is speaking about 
agriculture, green revolution and family 
planning, which have become very 
fashionable. 

SHRI BALGOVIND   VERMA:    If 
I may be allowed to point out because 
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a Minister cannot speak, his mouth is 
shut—anybody can heckle him in any 
way he likes. 

I was speaking on the points of the 
Resolution. The main purpose of this 
Resolution is to create employment. The 
Government is alive to its duties. The 
Government is doing its best to create 
opportunities for employment and is 
bringing so many schemes in the Fourth 
Five Year Plan. You will find that in all 
the Ministries, everywhere whatever 
works are being executed, these arc 
employment oriented, and that is what I 
was telling. But the hon. Member did not 
relish it. I do not want to burden him with 
my speech. I would only say that the 
Government is alive to its duty. 

Government wants to solve this un-
employment problem. .. 

SHRI   ARJUN   ARORA :    Do    you 
accept this Resolution ? 

SHRI BALGOVIND VERMA : We 
will accept. But the time has not come. 
Let the time come, because unless the 
resources are created, we do not think it 
is advisable to do so. 

So, Sir, in view of these facts, I would 
request the hon. Member, the mover of 
the Resolution, to withdraw it, and co-
operate with the Government in fulfilling 
the tasks that lie ahead. 

MR.  DEPUTY CHIARMAN :   It is 
5  o'clock.    Wc have to adiourn now. 

 

MR. DEPUTY CHAIRMAN :  I can 
give you one minute if you want to 
withdraw your Resolution but I cannot 
allow you to reply to the debate now 
because it will take a long time and we 
cannot sit any longer today. But, as I 
said, if you want to withdraw your 
Resolution, I can allow you one minute. 

SHRI ARJUN ARORA : You have not 
already extended the time and now after 
5 you cannot extend the time. 

MR. DEPUTY CHAIRMAN : All 
right. There is a Message from the Lok 
Sabha. Secretary. 

MESSAGE FROM THE LOK SABHA 
THE MANIPUR APPROPRIATION (NO. 2) 

BILL, 1971 
SECRETARY : Sir, I have to report to 

the House the following Message 
received from the Lok Sabha signed by 
the Secretary of the Lok Sabha : 

"In accordance with the provisions 
of Rule 96 of the Rules of Procedure 
and Conduct of Business in Lok Sabha, 
I am directed to enclose herewith the 
Manipur Appropriation (No. 2) Bill, 
1971, as passed by Lok Sabha at its 
sitting held on the 11th June, 1971. 

The Speaker has certified that this 
Bill is a Money Bill." 
Sir, I lay the Bill on the Table. 
MR. DEPUTY CHAIRMAN : The 

House stands adjourned till 11 A.M. on 
Monday. 

The House then adjourned at 
two minutes past five of the 
clock till eleven of the clock on 
Monday, the 14th June, 1971. 


